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Government of Jammu and Kashmir 
Department of Law, Justice and Parliamentary Affairs 

Civil Secretariat, Jammu. 

Notification 
Jammu. the 25~ of April ,2018 

SRO 196.- In exercise of the powers conferred by sub-section (1) of Section 492 
of the Code of Criminal Procedure, Samvat. 1989, the Government hereby 
appoint Shri Ganesh Sharma-Advocate as Speaal Pubhc Prosecutor to conduct 
the case titled State Vs Chattar Singh and Ors under FIR No.114/2017 mvolving 
offences punishable under Section(s) 306/498-N109 RPC PIS Vijapur which is 
pendtng disposal before the Court of Principal Sesstons Judge Samba. 

By order of the Government of Jammu and Kashmir. 

No.LD(Acq)2018/04-Sambaa 

Sd/ 
(Abdul Ma11d Bhat) 

Secretary to Government. 

Dated 25.04.2018 

Copy to the·- H De rtmen~ Jamm~ 1 Pnncipal Secretary to Government, orne pa 
2 Regrstrar General. J&K High Court. Jammu 
3. Director General of Pofice, J&K Jammu. 
4 Or rector Prosecution. J&K . PliO. Jammu. 
5. Pnncrpal Sessions Judge. Samba. 
6 Drrector Lrtrgation , Jammu 
7 Public Prosecutor, Samba . He shall not be entitled to any remunerati<ln from 
8 Shn Ganesh Shanna· Advocate. 
. the State or the complainant ~ss Jammu for pubfiCatiOn In an extra ord~t~ary 

9 General Manager. Government Pre ~ 
G ment GaLette. ISSue of the ovem 'ol L J and PA{w 7 s.c) 

1 o SRO Sec lion. Departmen • 

(Khursheed Ah~ OB~Q 
Deputy Legal Remembrancer 


